ACT No. XV of 1866.
PAsseED BY ToE GOVERNOR-GENERAT oF INDIA 1IN COUNCIL,

(Beceived the assent of the: Governor-General on the 28rd March 1866.)

An Act to amend the Law of Partuership in India.

WrerEAs it i1s cxpedient to amend the Law rcloutmﬂ to
Preamble.
Partnership ; It is enacted as follows : —

1. The advance of money by way of loan to a person engaged or about
‘Lendor not apart- U0 €Rgage in any trade or undertaking upon a contract in
ner by advancing g4 : : . at 4 . s alys eeeive  a rade
moncy for shase -of % 111311}g with suc.h person that the 1011(161-{511&1_1 receive a rate
profits. of interest varying with the profits, or shall receive a sharc
of the profits arising from carrying on such trade or undertaking, shall not, of

itself, constitute the lender a partner with the person or the persons carrying |

on such trade or undertaking, or render him responsible as such.

Laplanation.—A pevson who being entitled, whether as a retiring partner
“or otherwise, to demand and receive present payment of the value of any shave
or inferest of or in the capital or other funds of a business shall, after the value
thereof shall have been ascertained befween such person -and the person or
persons liable to pay the same, agree 1'11 writing to allow the same to remain
therein or to be used by such person or persons for the purposes of such

business, shall be construed to make an advance of money by way of loan
within the meaning of this Section.

2. No contract for the remuneration of a servant or agent of any per-

Romuneration  of  S01 engagod in any lrade or wndertaking by a shure of the

;’;{‘af)“;uﬁ‘“( [l{]{ ml‘;;’l‘fkf profits of such trade or underbuling shall, of itself, vender
1eYs, i

nor give him the rights of a partner.
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such  servant or agent vesponsible as a partner therein,
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ACT No. XV or 1866.
child of the ‘deceased partner of a
¢ annuity a portion of the

ader in his business, shall, by rea-
partner of ox to

3. No person being the widow or

: ‘ trader, and receiving. by way ©
Clertain  annuitants .

not to be deemed part- profits made. by such tr

ners. i . 4
* son only of such receipt, be deemed to be a

be subject to any liahilities incurred by such trader.

annuity or otherwise 2 portion of the

in consideration of the sale by him of

usiness, shall, by reason only of such
of, or be subject to, the

n receiving by way of

S rofits of any business,
Receipt of profits, . ]

g ok to make the the good-will of such b
seller a parbuer: :

seller a prrte? receipt, be deemed to

son carrying on such bus

4. No perso

be a partuer
iness.

f this Act, the word ¢ person’
o Joint Stock Company,

liabilities of the per
\ 5. In the construction o
Intﬁ"g:gggo,,“ of g¢hall include o Partnership Firm,

: and a Corporation. '
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